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Employment on forged certificate*
In work Deptt of 1.1. T., DelM

4629. SHRI D. G. GAWAI: Will 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be plea­
sed to state:

(a) whether it is a fact that per­
sons got employment in works Depart­
ment of I. I. T. Delhi during 1963-64 
by producing certain certificates which 
have been proved forged; and

(b) if so, what action has been 
taken or are being taken against such 
persons?

THE MINISTER OF EDUCATION 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER); (a) and (b). One person secu­
red employment in the Indian Insti­
tute of Technology. Delhi in 1963 by 
producing a forged ‘No Objection’ 
and ‘No Demand’ certificate purport­
ing to be from his previous employer. 
The Central Bureau of Investigation, 
inter-alia, investigated the charge of 
producing forged certificates against 
this person and recommended depart­
mental action against him.

A departmental inquiry was held 
against the official by the I. I. T. 
Delhi and on the basis of the findings 
of the inquiry, a minor penalty was 
imposed upon him. On a representa­
tion made by the official against the 
penalty imposed upon him, the 
Board of Governors of the Institute 
decided that the penalty imposed may 
be waived.

Tender for appointment of Agent 
for Handling and Transport for 

P. C. I. Godown, Part&pgarh.

4630. SHRI ROOP NATH SINGH 
YADAV: Will the Minister of AGRI­
CULTURE AND IRRIGATION be 
pleased to state:

(a) whether any tender was invited 
in February, March 1978 for appoint­
ment of agent for handling and trana-



jf>5 Written Answers BMADRA 6, 1900 (SAKA) Written Answert 186-

port for the Food Corporation Go- 
down at Rai Pratapgarh (U.P.);

(b) if so, in place of lowest, the 
highest tender wag accepted and what
is the reason thereof;

(c) whether a complaint regarding 
malpractice was made; and

(d) what is the result of that en­
quiry?

THE MINISTER OF AGRICUL­
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a) to
(d). The Food Corporation of India 
have reported that tenders were in­
vited on 4-3-1978. In response, five 
tenders were received. The lowest 
valid offer was at the rate of 248 per 
cent above schedule of rates (ASOR) 
but it was not accepted as the finan­
cial soundness and business compe­
tence of the lowest tenderer were re­
ported to be doubtful

A complaint was received from the 
lowest tenderer. The matter was en­
quired into and no malafide inten­
tions have been established in the 
award of the contract.
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Hindi knowing staff in Govern­
ment of India Presses

4632. SHRI MOHAN LAL PIPIL: 
Will the Minister of WORKS AND’ 
HOUSING AND SUPPLY AND RE­
HABILITATION be pleased to state:

(a) the total strength of the staff in 
different printing presses ol the Gov­
ernment of India and the number of 
those employees who are required to  
possess working knowledge of Hindi 
according to Official Language policy 
of the Government;




